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 APPLICATION NO

W.P, NO

2 (e}
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Commerci~1l Ga lex(BD
Indlranagar P ( A)

Bangalore - 560 038
‘Dated : 12 -1-§¢

824 /86("-)

e/

Applicant

Shri Rudrappe v/s

To

1. Shri Rudrappa
c/o Shri Ravivarma Kumar
Advocate
No. 11, Jesvan Building
Kumara Park East
Bangalore - 560 001

2., Shri Ravivarma Kumar
. Advocate
11, Jesvan Building
Kumara Park East
Bangalore - S60 001

Subject: SENDING COPIES OF CRDER PASSED BY T

Resgondénts
The Works Manager, Southern Rly, Mysore

3. The Works Manager
Southarn Railway
Mysore South
Mysorse

4, Shri K.V, Lakshmanachar
Railway Advocate
No. 4, Sth Block
Briand Square Police Quartsrs
Mysore Road
Bangalore - 560 002

N -

HE _BENCH

Please find enclosed herewith the copy of CRDER /$0#X /

£k
NCEXEMOOPBER: passed by thls Trlbunal in the above sald

application on S"QZEE_V--
Encl : as above
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, BANGALORE

DATED THIS THE 5th DAY OF JANUARY, 1938

Present : Hon'ble Sri P.Srinivasan Member (A)

Hon'ble Sri Ch.Ramakrishna Rao Member (3) :

APPL ICATION ~°‘82ﬂ£ﬂz

Rudreppa, C/o Ravivarma Kumar,
No.11,Jesvan Building,
& Kumara Park East,

Bangalore - 1, cee Rpplicant
( Sri Ravivarma Kumar ees Advocate )

Ve

The Works Manager,

Southern Railway,

Mysore South,

Mysore. cee Respondent

( Sri K.V.Lekshmanachar ... Advocate )

This appli- ation has come up before the Tribunal

today, Hon'ble Sri Ch.Ramakrishna Rao, Member (J) made t he
foliowing 3

ORDER

This 1is an application filed u/s 19 of the

Administrative Tribunsls Act, 1985,

2, The facts giving rise to the application lie in a

narrow compass. The applicant applied in 1983 for the post

of Kalasi in the Central Workshop, Southern Railway, Mysore

stating that he belonged to the Scheduled Tribe(*ST')

category of 'Nayaka' community. He was interviewsd and his N
name was also placed in the select list of candidates falling

under the ST Category. At the time of }ntervieu, he did not

produce the caste certificate, which he has now filed

(Annexure =A2) nor did he produce the transfer certificate

(A4) from the school where he studied. In this certificate

o - _.._,__..,_4_.__..____..___-
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GENTRAL RDMINISTHATIVE TRIBUNAL ' \
BANGALORE BENCH , , .

. LK R R X R R
o ; : Commércial Complex(BOA).
. ' Indiranagar
ﬁangalore - 560 038 _
Dated 3 \1 JUL‘\%Q
CONTEMPT _ .' _
PETITION 4 194
‘ (c1viL) ROEBLIGABICK NO (6) : /88
IN APPLICATION NO. 824/87(F) - '
W.P, NO (8) - /
Rpplioant j!) : . Respondent ‘a!
Shri Rudrappa V/s The Works l'hnlgir, Southern Railway, Mysors & enr
[ S .
To ' _
4, The Deputy Chief Mechanical Enginser
1. Shri Rudrapps Southern Railwsy Workshop
Door No., F-1, Weavsrs' Colony _ Mysors South
. Visvuwaranﬂgat : Mysore o
Mysors South - 570 008 - ,
‘ : 5. Shri K.V. Lakshmenachar
2, Shri L, Naraysnasuamy Réilway Advocate

Advocats : No. 4, Sth Block
. * ’
No. 11, Jsevan Building Briand Square Police Quarters
Kumara Park East . '~ Mysors Road
Bangalors = S60 oM ‘ . Bangalore - 560 002

3. Ths Works Manager
- Sputhern Railway
Mysore South
Mysore

" Subject s SENDING COPIES OF ORDER SASSED BY -TH.E BENCH

Please find enclssed herewith a copy of ORDER/G& v/mmmm
passed by tus Tribunal in the above said[applicatf ) on _ 7=7-89
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.~ Rudrappe

CONTEMPT PETITION NO. 194/88 S
T . C
. Ve L7 The 3.
P | ' I uorks Manager 5“
Loo ! f v - - Mysore & anr ’ SOUth.rn S Railw.{Q{
Data Office No: N VS —takehmerecher—— - E

‘ lice Notes "+ ~Orders of Tribunal %‘i

: 3

BANGALORE

QQ/YJT? REGISTRAR (jﬁf;i:fi{z”

CENTRAL ADMINISTRATIVE TRIBUNAL@

-| {KSP)VC/(LHAR)M{A)

JULY 7,1989.

manachar.

2. In this petition made under

Tribunals Act,19305 and the antempt
of Céurts Acf,l971, the petitioner‘
has moved this Tribunal to punish
the- respéndents for not implemedtiné
an érder ‘made in his favour on

5-1-1988 in A.No0.824/87.

3. Shri Lakshmanachar files
a memo annexing a copy_ of the order

appointing the petitioner. Shri

Narayanaswumy who has perused the

memo -and the order annexed to “the
memo, rightly does not dispute :that
the respondents had complied 'with
the ordér made in favour of the appkix
appiisan%&Lpetitioner; If that is

so, then these contempt proceedings

"are liable to be dropped. Ve, there-

fore, drop these contempt of court

proceedings. But, in ‘the cifbum—

Sd — &
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Section 17 of the AdministrativeA

Petitioner by Shri L-Narajahéyﬁﬁ '

swamy. Respondents by Sri K.V.lakshe

stances of the case, we direct the . -

e

7.8y,

parties to bear jtheir own costs. =/ ”Q
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, BANGALORE

DATED THIS THE Sth DAY OF JANUARY, 1988

Present 3 Hon'ble Sri P.Srinivasan Member (A)

Hon'ble Sri Ch.Ramakrishna Rao Member (3J)

APPL ICATION No.B?‘Zﬂz

Rudrapps, C/o Ravivarma Kumar,
No.11,Jeevan Building,

£ Kumara Park East,
‘ Bangalore - 1, eoe Applicant
. ( Sri Ravivarma Kumar eee Advocate )
Ve

The Works Manager,

Southern Railway,

Mysore South,

Mysore. cse Respondent

( Sri K.V.Lakshmanachar ... Advocats )

This application has come up before the Tribunal

today, Hon'ble Sri Ch.Ramekrishna Rao, Member (J) made the
folliowing 3

ORDER

This is an application Piled u/s 19 of the

Administrative Tribunals Act, 1985.

2. The facts giving rise to the application lie in a
narrow compass, The applicent applied in 1983 for the post
of Kalasi in the Central Workshop, Southern Railway, Mysore

stating that he belonged to the Scheduled Tribe(*ST!) ’C

S
<3
b
.

category of 'Nayaka' community. He was interviswed and his
name wae also placed in the select list of candidates falling
under the ST Category. At the time of interview, he did neot

produce the caste certificate, which he has now filed

(Annexure =A2) nor did he produce the transfer certificate

(A4) Prom the school where he studied. In this certificate

(\)&///




- 2 -
the name of the community was spalt as 'Naika'. The

applicant did not receive any appointment order based on

the sslect list while othars in the selsct list in ST

category have recefved appointment orders. Aggrisved by

this the applicant has filsd this application,

3, sri Ravi Varma kumar, learned counsel fer the
applicant, strenuously contends that the caste certificate
at A2 signed by the Dabuty Revenue Officer, Mysore City
Corporation, and the transfer certificate at A4 constitute
sufficient pro6f of the fact that he belonges to ST catsgory
of Nayaka community. Sri k.V.Lakshmana Achar, learned
counsel for the respondents, refutes this contention and

reiterates the averments made in the reply of the respon=-

more particularly to the averment
Q“, dent

s/that the certificates A2 and A4 to the application

had not been produced at the time of the interview or subse-
quently and had they been produced ths matter would have

been veriffied,

4, we have cunsidered the rival contentions care-
fully. The plea taken by the respondents that the certi-
ficates, on which reliance is placed by the applicant, lwe
not been made availasble to them clearly shows that they had
no occasion to examine the clsim of the applicant that he
belonged to- ST, We, therefore, direct the applicant to
produce the certificates relied upon by the applicant
(Annexures A2 &Aa,AS) and any other meterial that hs may
like to place before the respondents, within one month from
the date of this order., The respondent.shall consider the
claim of the applicant and pass such orders as the facts

justify within two months thereafter, in the light of

%
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